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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3*° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION

[Under Section 18(1) read with Sections 14, 15 and 17 of the National Green

Tribunal Act, 2010] J—
Original Application no. of 2025 kf -
Between

Jayprakas Chaudhuri

.......... Applicant.

AND

State of West Bengal & Ors.

......... Respondents

- SYNOPSIS

During 2000 — 2004, three big water bodies at Dag no. 132 and 135 within the
Jadavpur Co-operative Land and Housing Society were filled up partially
with truck loads of fly ash and debris by the then authorities of the said Co-
operative. From the khatian and plot information of 132 and 135 in the official
website of land and land Reforms and Refugee Relief and Rehabilitation

Department, that the said plots are water body and fishing pond. Such filling



of water body was done by the private respondents herein without obtaining
any permission from any corner. In pursuance of complaint a hearing was
conducted by the West Bengal Pollution Control Board on 13.02.2006.
Cooperative lodged complaint before the Officer-in-charge, Purba Jadavpur
Police Station on 06.06.2009 for filling up of big pond in the North-West
corner of the cooperative and F.I.R was registered being FIR No. 199/09 dated
30.12.2009 and chargesheet submitted. But no such penal action was taken in
pursuant to the said FIR. vide Memo dated 27.05.2010 once again said Deputy
Director of Fisheries, Kolkata Zone requested Superintendent of Police, South-
24-parganas to identify the place of occurrence and to take cognizable offence
so that necessary suitable measures can be taken against the culprits. That
vide Memo dated 30.12.2010, the Environmental Engineer (PG & A Cell),
West Bengal Pollution Control Board once again requested the Officer-in-
Charge, Jadavpur (East) P.S to take necessary action and also asked the
Director General (PMU) Convenor Water Body Management Board, Kolkata
Municipal Corporation for restoration of filled up water body. That inspite of
repeated directions from all concerned department no necessary steps taken
to stop unauthorised filling up -of wet land and illegal construction over the
same by creating new plots being no. 180A to 180E, 66A and 66B in Dag no.
135 and Plot no. 75A in Dag no. 132. In blatant violation of the law of the land,

the offenders in day light filling up the water body. Hence, this application




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3%° FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION

[Under Section 18(1) read with Sections 14, 15 and 17 of the National Green

Jayprakas Chaudhuri

State of West Bengal & Ors.

2000-2004

13.02.2006

06.06.2009

: Cooperative lodged complaint before the

Tribunal Act, 2010]
Original Application no. of 2024
Between
.......... Applicant.
AND
......... Respondents
LIST OF DATES

: Three moderately big water bodies at Dag no. 132 and

135 within the Jadavpur Co-operative Land and
Housing Society were filled up partially with truck

loads of fly ash and debris.

: Hearing was conducted by the West Bengal Pollution

Control Board, but none appeared.

Offieer-in-
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05.04.2010
|

30.12.2010
\

|

22.11.2017

02.02.2024

11.03.2024

: Deputy Director of Fisheries, Kolkata Zone informed

the Superintendent of Police, South-24-Parganas that
he personally enquired the alleged spots and found

illegal filling of Dag nos. 132 and 135.

Environmental Engineer (PG & A Cell), WBPCB once
again requested the Officer-in-Charge, Jadavpur
(East) P.S to take necessary action and also asked the
Director General (PMU) Convenor Water Body
Management Board, Kolkata Municipal Corporation

for restoration of filled up water body.

: Cooperative once again constrained to send complaint

before the Deputy Director of Fisheries, Kolkata Zone.

Once again sent complaint through email to the
Principal Secretary, Environment Department and to
East Kolkata Wetlands Management Authority for

taking necessary steps against the filling up land.

: Chief Technical Officer, EKWMA informed the

Municipal =~ Commissioner, Kolkata ~ Municipal
Corporation about such illegal filling up of water
body in the aforestated area and requested him to

enquire into the matter upon taking necessary action.

: Hence, this application.




BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3" FLOOR, NEW TOWN

MEMORANDUM OF APPLICATION
[Under Section T8(1) read with Sections 14, 15 and 17 of the National Green

Tribunal Act, 20101
Original Application no. ot 2025

Between
lavprakas Chaudhuri, son of Late Binod Behari Choudhury, residing at P-269,
Jadavpur Co-Op. Land and Housing Society Lid. P.O- Nayabad Panchasavar,
Kolkata- 700004 coeeennon Applicant.

AN

L. The State of West Bengal, represented through the Additional Chief
Secretary, Department of Environmment, 5% Floor, Pranizampad Bhawan,
Black- LB- 11, Salt Lake, Sector- III, Kolkata- 780106, Email id- psecy.env-

whiteov.in

2, The West Bengal Pollution Control Board, service through the Member
Secretary, Paribesh Bhawan, 104, Block- LA, Sector- [, Bidhannagar,

Kolkata- 700106, Email id- chrmnowbpch-whhangla.govin

A The Fast Kolkata Wetlands Management Authorily, represented by

Member Secretary, Pranisampad Bhavan, 5th Floor, LB-2, Scctﬁﬁh}.ﬁ;—]-{j}}k.
O e,

Kolkata- 700 106, Email id- ctockwmai@gmail.com - ) %



4. The Kolkata Municipal Corporation, service through the Municipal
Commissioner, 5 SN, Banerjee Road, Kolkata- 700013 Bmail id-

mo@lc:n’tcgnv.in

i The Director General (Project Management Unit), Convenor Water
Body Management Board, The Kolkata Municipal Corporation, 5, SN
Banerjee Road, Kolkata- 700013, Email id- dg bldg@kme gov.in

f. The District Magistrate, South-24-Parganas, 25, Belvedere Road,

Alipore, Kolkata- 700027 Email id- dm.s24pgs@gmail.com

7 West Bengal lisheries Department, scrvice through the Additional
Chiet Secretary, Benfish Tower, 31 GN Block, 8© floor, TT Building, Sall Lake,

Bector WV, Kolkata — 700091, Fmail id- prsecy.fisheriesigmail.com

8. The Officer-in-Charge, Purba  Jadavpur Palice Station, 305,
Mulundapur Main Koad, Satvajit Kanan, Mukundapur, Kolkata- 700099,
Email id- ps.pjadavpur@kolkatapolice.gov.in

g Sachin Das, residing al Plot no, 180E, Nayabad Avenue, Mukundapur,
1.5- Panchasayar, Kolkala- 700094, Email 1d : Not Known.

10 Biswajit Roy, Plot no, 1808, Nayvabad Avenue, Mukundapur, P.S-

Panchasayar, Kolkata- 700094, Email Id : Not known.,

. _f- .l-\_\-"
11 Mahadev Das, residing at Plot no. 1804, Nayabai{;iatﬁuﬁ I




12, Dasudev Rov, residing at Plob no.  75A, Mayabad  Avenus,
Mukundapur, P.5- Panchasayar, Kolkata- 700084 Email Id ; Not known.

ceviieen. Respondents

MOST RESPECTFULLY SHEWETH :

1, The applicant is a law aboding citizen of India and residing at lhe
address as stated in the cause ttle and is a member of Jad avpur Co-aperative
Land and Housing Saciety Lk, (hereinafter called and referred to as ‘said Co-

operabive’).

2 That the address of the respondents are stated above for the purpose of
service of notices pertaining to the instant application, All the acts, actions
and mnactions of the respondent authorities are amenahble to the jurisdicion of

thi= Tribwinal,
A FACTS IMN BRIEF -

(i} That during 2000 — 2004, three moderalely big water bodies at Dag na.
132 and 135 within the Jadavpur Co-operative Land and Housing Society
were filled up partially with tuck loads of fly ash and debris by the then
aulhorities of the sald Co-operative, That the purpose was to create some
additional Housing plot, That from the khatian and plot information of 132
and 135 from the official website of Tand and land Reforms and Refugee Relief
and Kehabilitation Department, that the said plots are water body and fishing
pond.

Copy of the said Plot informations are annexed hen ltif%'iﬁ"

with the letter “A° ¥
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(i)  That the said filling of water body was done by the private
respondents herein without obtaining any permission from the Registrar of
Cooperatives, Govt. of West Bengal, who are the controlling authorities of
said cooperative being Jadavpur Co-operative Land and Housing Society Ltd.
and/or no permission was taken from any authorities. That the offenders as
well as the then Secretary, Board of Directors were also in collusion to
regarding filling up of water body as the same will be evident, when in
pursuance of complaint a hearing was conducted by the West Bengal
Pollution Control Board on 13.02.2006. But none appeared on behalf of
Developer and for the said cooperative.

Copy of the said Memo dated 13.02.2006 is annexed hereto and marked

with the letter 'B’.

(iii)  That once again some members of said Cooperative lodged complaint
before the Officer-in-charge, Purba Jadavpur Police Station on 06.06.2009 for
filling up of big pond in the North-West corner of the cooperative and prayed
for their intervention against such illegal works. That pursuant to the said
complaint a F.LR was registered being FIR No. 199/09 dated 30.12.2009 and
chargesheet was submitted.

Copy of the said complaint dated 06.06.2009 is annexed hereto and

marked with the letter ‘C’.

(iv)  That although FIR was registered against the illegal offenders, but no
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Zone informed the Superintendent of Police, South-24-Parganas that he
personally enquired the alleged spots and found illegal filling of Dag nos. 132
and 135 of Mouza- Nayabad. But no action was taken up against law
breakers.

That vide Memo dated 27.05.2010 once again said Deputy Director of
Fisheries, Kolkata Zone informed Superintendent of Police, South-24-
parganas and informed that he requested PSI of Purba Jadavpur P.S to
identify the place of occurrence, and to take cognizable offence so that
necessary suitable measures can be taken against the culprits.

Copy of the said Memo dated 05.04.2010 and 27.05.2010 are annexed

hereto and marked with the letter ‘I’

(v)  That vide Memo dated 18.08.2010, the Executive Engineer (C), Project
Management Unit, Kolkata Municipal Corporation informed the person
responsible of the said Cooperative about some development work
undertaken by filling up wet land without permission of KMC and in
contravention of West Bengal Town & Country (Planning & Development)
Act, 1979 and directed to restore the land to it’s condition within one month.
That vide Memo dated 30.12.2010, the Environmental Engineer (PG &
A Cell), West Bengal Pollution Control Board once again requested the
Ofticer-in-Charge, Jadavpur (East) P.S to take necessary action and also asked
the Director General (PMU) Convenor Water Body Management Board,
Kolkata Municipal Corporation for restoration of filled up water body. It is to

be stated further that vide Memo dated 23.06.2011 informed the Dlrecgag: ]

Pagly W

General (PMU) about illegal filing of water body under East Ko ate, W

AR




Land & Construction of Building at the site in question located at the
ladavpur Co-operative land & Housing Society Land, Mouza- Navabad, K=C
Ward no. 109, Barough XI5 Purba [adavpur 'S, Kolkata 94 & 99,

Copy of the said Memo dated 12082010, 20122010, 23.06.2011 are

annexed hereto and marked with the letter ‘E'.

(vi)  That inspite of repealed directions from all concerned department no
necessary sleps taken to slop unauthorised filling up of wet land and illegal
construction over the same. That the said private respondents by filling up
entire southern part of pond of Dag no, 135 created new plots being no, 180A
to 180E, 664 and 66D wherein said private respondents Biswajit Roy Sachin
Pas, Muhadev Das are residing. that by [illing up north west part of pond of
Dag no. 132 said private respondent Basudev Roy created a new plot being
754 and started residing over there upon construction of unauthorised
building,

It i= unfortunate that even after making repeated complaints no steps
were Laken and the applicant once again sent complaint through email to the

Principal Secretary, Environment Departmenl and o East Kolkata Wellands

necessary sleps against the new construction which are under progress upon
filling up fand,
Copy of the said complaint dated (2.02.2024 iz annexed hereto and

marked with the letter ‘T,




13

(vii) That vide Memo no. 124-SWA/EN/04/2023(Link-3) dated 11.03.2024 ,
the Chief Technical Officer, EKWMA informed the Municipal Commissioner,
Kolkata Municipal Corporation about such illegal filling up of water body in
the aforestated area and requested him to enquire into the matter upon taking
necessary action.

Copy of the said Memo dated 11.03.2024 are annexed hereto and

marked with the letter ‘G’.

(viii) It is the specific contention of the applicant herein that in blatant
violation of the law of the land, the offenders in day light filling up the water
body one on north west and other one entiresouth direction upon
constructing over the said filled land, but inspite of having full knowledge of
the same, the respondent authorities are silent over the matter without taking
any measure which calls for immediate interference and scrutiny by the

National Green Tribunal.

(ix)  The applicant states that the private respondents are carrying on with
the operation of unauthorised construction by filling up the wet land on a day
to day basis and the cause of action is continuing on day to day basis and the
applicant is suffering prejudice and irreparable loss and injury for the inaction

of respondent authorities.

(x)  The applicant has made out a strong prima facie case for intervention

of this Hon’ble Tribunal and such filling up of land is bemg c@n‘%ﬁuégd

day to day basis by the private respondents and the resp@ \ er\g
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have failed to take cognizance of the issue and necessary steps for prevention

of water body.

(xi)  The balance of convenience is in favour of passing of orders as prayed
for hereinbelow by the applicant including passing of interim order for

immediate redressal of the grievance of the applicant.

(xii) The applicant has no other adequate and/or alternative and/or
efficacious remedy and the reliefs sought for herein, if granted, would be full,

adequate and proper.

(xiii) Unless orders as prayed for herein are passed, the applicant will suffer

irreparable loss and injury.

(xiv) This application is made bonafide and for the ends of justice.

4. GROUNDS :

LFor that filling of water body was done without obtaining any
permission from the Registrar of Cooperatives, Govt. of West
Bengal, who are the controlling authorities of said cooperative
being Jadavpur Co-operative Land and Housing Society Ltd.

and/or no permission was taken from any authorities.

I For that some members of said Cooperative lodged complaint
before the Officer-in-charge, Purba Jadavpur Police %Eét&@

e,
Ry




I1I.

Iv.
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06.06.2009 for filling up of big pond in the North-West corner of
the cooperative and prayed for their intervention against such
illegal works. That pursuant to the said complaint a F.LR was
registered against one Sanjay Nandy and Kumar Kartick being

FIR No. 199/09 dated 30.12.2009 and chargesheet submitted.

For that although FIR was registered against the illegal offenders,

but no such penal action was taken in pursuant to the said FIR.

For that vide Memo no. 204/1(3)sch-47F dated 05.04.2010, the
Deputy Director of Fisheries, Kolkata Zone informed the
Superintendent of Police, South-24-Parganas informed that he
personally enquired the alleged spots and found illegal filling of
Dag nos. 132 and 135 of Mouza- Nayabad, but no action was

taken up against law breakers.

For that vide Memo dated 18.08.2010, the Executive Engineer (C),
Project Management Unit, Kolkata Municipal Corporation
informed the person responsible of the said Cooperative about
some development work undertaken by filling up wet land
without permission of KMC and in contravention of West Bengal
Town & Country (Planning & Development) Act, 1979 and
directed to restore the land to it’s condition within one month.

r -1 s’«’“ t

A M&A‘N
[

&
4’%25_,1 N

For that vide Memo dated 30.12.2010, the Envi




VIL

VIII.

IX.

once again requested the Officer-in-Charge, Jadavpur (East) P.S to

take necessary action and also asked the Director General (PMU)
Convenor Water Body Management Board, Kolkata Municipal

Corporation for restoration of filled up water body.

For that inspite of repeated directions from all concerned
department no necessary steps taken to stop unauthorised filling
up of wet land and illegal construction over the same and as a
result the members of said Cooperative once again constrained to
send complaint dated 22.11.2018 before the Deputy Director of

Fisheries, Kolkata Zone, Govt. of West Bengal.

For that even after making repeated complaints no steps were
taken and the applicant once again sent complaint through email
to the Principal Secretary, Environment Department and to East

Kolkata Wetlands Management Authority on 02.02.2024.

For that in blatant violation of the law of the land, the offenders
in day light filling up the water body one on north west and other
one entire south direction upon constructing over the said filled
land, but inspite of having full knowledge of the same, the

respondent authorities are silent over the matter without taking

any measure which calls for immediate interference.
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on a day to day basis and the cause of action is continuing on day
to day basis and the applicant is suffering prejudice and
irreparable loss and injury for the inaction of respondent

authorities.

B LIMITATION :

The applicant declares that the cause of action in the instant case,
accrues and continues from day to day. Such cause of action is renewing on
day to day basis and as such the question of applicability of the limitation
prescribed in Section 14(3) of the National Green Tribunal Act, 2010 does not

arise.

6. INTERIM PRAYER:

Pending final disposal of the application the applicant seeks insurance

of the following interim orders :

a) An interim order of injunction directing the respondents and/or their
servants and/or their employees and/or their agents to take necessary
steps against the filling up of water body at Dag nos. 132 and 135 of
Mouza- Nayabad on north west side and entire Southern side and to
stop unauthorised construction which are under progress upon filling

up water body.

b) Ad-interim order in terms of prayer (a) as above
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7. PRAYER:

In view of the facts mentioned in paragraph 3 & 4 above the applicant

prays for the following reliefs :

a)

b)

d)

Mandatory order commanding the respondents each one of them,
their men, agents, assigns, subordinates to take necessary action
against illegal filling up of water body at Dag nos. 132 and 135 of
Mouza- Nayabad on north west side and entire Southern side and

to restore the land to it’s original condition.

An order directing the respondents each one of them, their men,
agents, assigns, subordinates to demolish the unauthorised
construction constructed over the said wet land at Dag nos. 132 and
135 of Mouza- Nayabad upon illegal filling up the water body and
constructed without obtaining permission from Kolkata Municipal

Corporation.

An order directing the Officer-in-Charge of Purba Jadavpur Police

Station to take necessary steps against the private respondents.

Any other order and/or orders, direction and/or directions as this

Hon’ble Tribunal may deem fit and proper.

Cost and/or incidental to the instant application.
solemuly Affirmeo and /
Declared before me U/S 139 /
CPC, (C)

e B

Sumsitra Bhattackaryy

1 0 FEB .2025 Notary, Govt. of W.B "~
Regd. No. 065 of 2022

' City Civil Court. Caloutte,

&
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VERIFICATION

I, the Deponent above-named, do hereby verity and declare that the statements
made in paragraphs are true and correct to the best of my knowledge and

information and I believe that 11n|:hing material has been concealed there from.

3 .FL'.-.w-u-._J:;.
Verified at Kolkataon | day of Agegust, 2024

Y Untl,

Prepared by me DEPONENT

._q‘r‘(aum th [:T"“’T‘MKAS EH&uﬂﬁUED

Advocate
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LAND AND LAND REFORMS AND REFUGEE RELIEF AND REHABILITATION DEPARTMENT

Welcome —-> ekwma ekwma %) CHANGE PASSWORD #) LOGOUT (LOGOUT) | SCREEN READER ACCESS

A& o O

Citizen Services Know Your Property Query Search Public Grievance-~Mouza Information
7 e N

Special Citizen Service
(RCCMS)

KHATIAN & PLOT INFORMATION

Mouza Identification
Code Wise / Name Wise: * O Code Wise Name Wise

District:*
! [ 16 ] SOUTH 24 PARGANAS : ' v

Block:*
{ [ 30 ] Kolkata v

Mouza:*
’ [ 025 ] Nayabad v

Choose Your Language:

[ Bengali : - v

Option: LIVE

Khatian Type: * ® Normal Khatian O Lease Khatian O FHTD Khatian
O Search By Khatian
@® Search By Plot

Plot No.* | 132 7
Enter Captcha* | - 49 TUMA4 cay

* VIEW

https://banglarbhumi.gov.in/BanglarBhumi/KnowYourProperty.action 113



2/27/24, 1:43 PM LAND AND LAND REFORMS AND REFUGEE RELIEF AND REHABILITATION DEPARTMENT

(Live Data As On 27/02/2024,13:44:12)
GLATHL 025 ATAT AGIH
T 1 Sfira (T AT AT TR T
132 ICERICENE] 7.76
- afsyEW  FW@A AN OCerartt weT ST AfENIIEFR) L)
131 SRR TG AT 0.7386 57215 Nil
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BRG]
290 oe! AT g e 0.0074 0.0574 Nil
T
393 SEA AT QUrEeTRA  0.0037 0.0287 Nil
394 T[] T FT 0.0037 0.0287 Nil -

Content of this page is near exact replication of land record database collocated at the central server
and in case of any factual error(s) in the content, viewer(s) is/are advised to contact the concerned
BL&LRO office for authentication.

Get Started

Home

Profile

About Land Reforms
Site Map

About Us

Administrative Sctup
ARTI

LMTC

Land Policy

Support

FAQ (helpTopic)
- Help
Forum \ : 1+

Web [nformation Manager (webInformationManager)

https://oanglarbhumi.gov.in/BanglarBhumi/KnowYourProperty.action 2/3



24A

J.L. No. 025 P.S Jadavpur
Dag no. Classification Area (Acre) Dag map
132 Fishery 7.76
Khatian Rayat Father/ Share Share Remarks
no. Husband (Acre)
131 Swarmoye Sachindra 0.7386 5.7215 Nil
State Executor Nath
Kashyap
290 Jayati Bikas | Dhirendra 0.0074 0.0574 Nil
Dhar Lal
293 Arup Bardhan | Bhupendra 0.0037 0.0287 Nil
Mohan
394 Madhuchanda Arup 0.0037 0.0287 Nil
Bardhan
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Citizen Services

Special Citizen Service

(RCCMS)

KHATIAN & PLOT INFORMATION
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District:*
I [ 16 ] SOUTH 24 PARGANAS v
Block:*
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Mouza:*
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Choose Your Language:
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Option: LIVE

Khatian Type: * @ Normal Khatian O Lease Khatian O FHTD Khatian
O Search By Khatian
® Search By Plot

Plot No.* 135 /

Enter Captcha* BI WLAT ca
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2/27/24, 1:44 PM LAND AND LAND REFORMS AND REFUGEE RELIEF AND REHABILITATION DEPARTMENT %

(Live Data As On 27/02/2024,13:46:02) N

A AR 025 AT TG ﬂ

P st i (TS Al asa) STOSTR W7 2 3
135 &= 19.79

MfETEMm IW@IAH PrerAd wer ST AfEwaaE) LECH
131 EELE oG AN F 0.7444 14.6451 Nil
CEGT A Rl
ERag e
1435 afefSe =A@ 0.0029 0.0574 Nil
1436  SuEmIel W 0.0021 0.0416 Nil
1439 qOFG ST T R 0.0029 0.0574 Nil

-

Content of this page is near exact replication of land record database collocated at the central server
and in case of any factual error(s) in the content, viewer(s) is/are advised to contact the concerned
BL&LRO office for authentication.

Get Started

Home
Profile
About Land Reforms

Site Map

About Us

Administrative Setup
ARTI

LMTC

Land Policy

Support

FAQ (helpTopic)
Help
Forum

Web Information Manager (webInformationManager)
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J.L No. 025 [.5- Jadavpur
Dag no. Classification Area {Acre) Dag map
135 Fishery 1979 |
Khalian no. Rayat Father/ Share | Share Remarks
Husband {&cre}
131 Swarmove | Sachindra =~ 07444 14.6451 il
State MNath
Executor Kashyap
1435 Avijit Das | Mukunda | 00020 [ 00574 il
Bihari |
1436 Uma | Moloy 0.0021 0.0416 il
Chakraborty |
Td3s MNripendra Marmada . 0.0029 | 00574 il
Goswami Kumar |
i
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WEST BENGAL POLLUTION CONTROL BOARD 2
Paribesh haveeny i1 CBlacic LA Sector T St Leke
Kolkata - 700 093, pu- 335 8212, Fax : 3356730

-
FoDave of Mecting with Gime S08-02-2000
at 1550 Ty

2. Purpose of the meting To discuss rege rdig filhng up of a wateebody by Nivrg
Tarun Muamar Sukherjee, Purbachal, Ketkata. 70049 1
3. Venue of the Meeting CTParibesh Blawan®. Sal Lake, Kalkata
4. Convenor of the Meceting sLegal Celt,

RECORD OF pROC EEDINGS

Nobody appearcd on Leholi of the Reveloper and similar ly, none appeared on bl

e a
cithe complainant. 1t s g complamnt agatnst flling up of a poud. The Officer
Charge, Jadavpur Police St tation (East) s requested to oversee that the said Dol
miy not be filled up in any manner. A copy of the inspeclion report may also be sent
to the Officer in Charge . Jadavpur (East) Folice Station for his information aiidd
record.

5d/-
( Biswajit Mukherjee)
Sr. Law Officer
é” W B. Poliution Centro! Board.

- y -

T

3095
o, -SUIWPB-X/98-01/2005 (Pt, VII) aled : 3/ L= 06

F() oY fur\\’dleLd Lo :

LoMre Tarun Kumar Mukherjee, Purbachal Tusten XTIT Flal N H/2
700091, Waost Bengal,
The [F nvnomm ntal Engumeear, Salt |ake Regional Otfice, WBPCH.

I,’.. Jhe Sro Environme ntal Engineer-Camac Sircoe RO, WP,
TThe (qu(,cl in Chavge, Jadavpur (Zasy Police bkaLxu.x Kolkata.

5. Jadavpur Co- Operative Land & Hous 3G So rm ty L.td., Nayabad, Kolkata-700040

. e \7__‘\ \
. N
" f) 5 \

e o /)

( Biswajit Mukhe;—je.m
5r. Law Officer, /
W. B. Pollution Controf Board
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K ars - Toe 2 Q0.
The Oﬁ’)cer-n‘l-(‘h;uge Dated, %\olkata
Purba davpur Police Station & & G000
Vietundapur, Kolkata 700 099 *

Sub. : Unauthorised filling-up of water body in Jadavpur Co-operatite, Nayabad.

Str,

* the m~mbers of Jadavpur Co-operative | and.and Housing Sometv Ltd.,

a\atad like to draw vour kind attention to the illegal filling-up of a bw

pond ner he north-cast comer of this co- operative by some unknown

! persen/persons. A bamboo pilii: has been erected parallel to- one bank of the

“ pond, and huge amount of rubbish materials are being piled-up on the
adjacent side. obvioush  with the intention to fill-up and grab part of this pund.

As you might be knowine the jast executive bodv of the Co-operative
ha:  cen dissolved by the Co-operation Direciorate. Govt. ot West Bengal and
the appointed Administrator is not being able to function due to certain sub-

! judice stalemate, the premises of the Co-operative has .become a free- for- all
i . o s
activities by vested inlerests.

in this context we further like to bring to your notice of a Record of
Proceeding: ~f a meeting neld on 08/02 16 issued on 13/02.06 by the Sr. Law
Officer of "Vest Bengal Pollution Control Board, Salt Lake, Kolkata-9%
requesting vou to oversee any attempt of filling-up of another pond in the
Co-operative, {(photo-copy enclosed® We sought your heip in another such
attempt on 04/02/07, (copy of our application enclosed).

= /_/"‘\

We hope. vou will extend your help to prevent such llleg,al dnd Antl-
environment-friendly activities in the greater mtues' ofthe socnety

Enclo-: As stated — 2 Nos!

Yours F’uthtnll\,

‘ )vaKaf) C/i\ww&&w
_ % f’ pawéx W
Ax Lwi? Lo\;&; rg\ Lz

‘Eu%@sez fr e De
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Government of West Bengal
Office of the Deputy Director of Fisheries, Kolkata Zone
9A, Esplanade East, Kolkata-700069.

Memo. No. > Date: Q‘

The Superintendent of Police,

South 24 Parganas, Alipore, Bhabani Bhaban,
Kolkata — 27.

To

Sub: Procrastinating and dilatory tactics of the Officer-in-Charge of Purba-Jadabpur P.S.
* .against the offenders of illegal filling of tanks with respect to Dag Nos. 132 and 135,

t Mouza — Nayabad under Jadabpur Co-operative Land & Housing Society Ltd., 6/85,
Bijoygarh, Kotkata — 700032.

o

< Sir,
Apropos the captioned subject

I would like to inform you that I personally enquired the
alleged spots and found illegal filling

going on at the above dag nos. 132 and 135 of Mouza —
Nayabad and an F.LR. was lodged on 30.12.2009 (F.LR. No. 199/09) against the offenders at the

said P.S. (a photocopy of the F.LR. was also sent to your kind end). It is to be added that we also

provided the Inland Fisheries Act, 1993 (amended from time to time) to the above P.S. But uptil

now, the Officer-in-Charge of the P.S. did not undertake any action against the law breakers. Due

o inordinate delay to bring the culprits to book, it may be presumed that the hub, concatenation and

domain of the P.5. is at present not in line with the iaws of our Land. To inculcate the confidence of

Quws bl Wl

common people and to safe guard the laws and divinities of Government Institutions, the Purba-

Jadabpur P.S. need be stoked from your kind end to get the desired result.

Yours faithfully,

54 I:‘
, Deputy Director of Fisheries,
Kolkata Zone.

Memo. No. &04/‘1 CB) NN éfT/LF/ _ Date:0S - {0
Copy forwarded to:

1. The Principal Secretary to the Govt. of West Bengal, Deptt. of Fisheries, Writers’
Buildings, Kolkata — 700001.

g

take, Kolkata —

The Director of Fisheries, West Bengal, 31, G.N. Block, Segt,or-;V;
700091. (

” Dr. Swapar Kr. Nandy, the complainant.

Director of Fisheriés, "< |
Kolkata Zone. '
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Government of ¥est Bengal
Office of the Deputy Director of Fisheries, Kolkata Zone
9A, Esplanade East, Koikata-700069.”

FAemo, Mo, A e Date: 9¢ S~ 10
=~

The Supenntendent of Folice,
oo 1th 24 Parganas, Alipore, Bhabani xjhabaz.
nlicata -.27.

‘;ub Procrastinating and dilatory tactics of the Ofﬁccr—m-Chargc of Purba-Jadabpur P.S.
against the offenders of illegal ﬁllmg of tanks with respect to Dag Nos. 132 and 135,
Mouza — Nayabad under Jadabpur Co-operative Land & -Housing Society Ltd., 6/85,
Bipygarh, Kolkata — 700032,

Rel: Qur earlier correspondence to your kind end with our no. 204/Sch-47F dated 05.04.10

Apropos the captioned subject under reference I would like to once again approach to you
that recently on 20.05.10, T have a letter of Mr. Jyotirmay Biswas, PSI of Purba-Jadavpur P.S.,
rogquesting us to identify the place of occurrence and that to after clapsiné a prolonged period of
time. A sunple enquiry.to the said sociéty would have easily enabled them to identify the alleged
spots. Without causing an enquiry, they have been undertaking dilly-dally techniques so that the
aticzed tanks become completely filled up by the miscreants. It is to be noted here that I made an
I L% on this subject on 30.12.09 to the above P.S.

To safeguard the laws of the Land and the sanctity of Govt. Departments, I again like to
bring to your kind notice about the cognizable offence and to take suitable measures so that the
water bodies with Dag Nos. 132 and 135 are saved and the culprits are brought to book.

Yours faithfully,
(\

P

9\'& ~G g s \0 3
Deputy Director of Fisheries,
Kolkata Zone.

kmw No .’ (’} {/"9\\

Copy forw ardcd for favour of kind mt ormation to:

Date: QF 5 10

'. The Principal Seccretary to the Govt. of West Bengal, Deptt. o

Buildings, Kolkata — 700001

700091.

TRl s !

(‘.z-‘--f—’i—— =D A Lo [ A ens
4

» Y \§ c N A =l :

T Deputy Duector of Fxshencs

7 Kolkata Lonp
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OFFICE OF THE PROJECT MANAGEMENT UNIT
THE KOLKATA MUNICIPAL CORPORATION
48, MARKET STREET, KOLKATA -700 087

Notice NO}B\(IU/IZ/I 0-11
{

From: Executive Engineer(Civil) Date:18.08.2010
Project Management Unit

To

The Person Responsible

Jadavpur Co-operative Land & Housing Society Ltd.

6/85, Bijoygarh,Kolkata -700 032.

Ward No.109, Borough No. XII.

Sir/Madam,

Sub: Alleged illegal filling of waterbody at Jadavpur Co-operative Land & HousingVSociety
Ltd.under Mouza- Nayabad, Dag no 132 & 135 in Ward No.105 under Borough No. XIL in

contravention to the notification made under the West Bengal Town & Country (Planning &
Development) act 1979

It has come to the notice of the Kolkata Municipal Corporation that some development work has been undertaken by
vou or vour agent which will include filling up of the wet land/Tank without obtaining permission from the Kolkata
Municipal Corporation and in contravention of the provisions of the West Bengal Town & Country (Planning &
Development) Act, 1979 and the notification issued there-under by the Kolkata Metropolitan Development Authonity.

Under the provision of the act, character of the existing land use should not be changed without obtaining permission
from K.M.C. Under the circumstances, when you are filling a tank/low land at the above mentioned site, you are
violating the legal parameters enforced by the State Government and the local authorities and hence and have made
vourself liable to be prosecuted under the provisions of the Act and notification issued by the Kolkata Metropolitan
Development Authority under the West Ben gal Tewn and Country (Planning & Development) Act, 1979.

Please, therefore, take notice under Section 53 of the said Act that unless you take action to restore the land to it's
condition before the said development work took place within a period of one month from the date of receipt thereof,
proceedings in accordance with law will be taken against you without any further reference to you whicli please note.

Wey,,
X s Xben s 7%
Ex ec/u}lve [;;ig’ineex‘(c')j' "
Project Management Unit,
Copy forwarded to: e A APETE
1) D.G. (Civil) for information and actions as deemed necessary MR ‘ §
n)  Executive Engineer (Br. - XII) for information and necessary action please as deemed nécessary. . /o /
ui)  D.G. (Building) for information and actions as deemed necessary please. AN’ N ~
1v)  Chief Valuer & Surveyor, for his information please. - 3
v)  Assessor Collector (J.U) for information and necessary action please. ,

vi)  Officer-in-Charge, East Jadavpur Police Station for information and necessary action pleasg™™
vit)  T.acal Cannaillar frarard Nla 1NQ Y far dom s abfme o 3o oo '
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all Communication to State - WEST BENGAL POLLUTION CONTROL BOARD
Board should be addressed WEST BENGAL Paribesh Bhawan,10A, Bldck - LA,Sector Il
with Number, et Bidhannagar, Kolkata - 700 098
Date and Subject. o @ =8 B Ph.: (033)2335 9088 / 8212, Fax : (033)2335-8073
AN 74 Website : www.wbggb.gov.in
S )
Memo NQ‘KIC(« % 5L/W.P.B./2010/ Dated: 3¢ /12/2010

TO ;
The O{ﬁcer In-Charge
Jadav?u\r (East) P.S

Sir,

Enclosed please find a copy of a Record Of Proceedings issued by West
Bengal Pollution Control Board following a Hearing ( dt-08.02.2006 )
which is self explanatory. Please note that a copy of the same had been
sent to your good office accordingly for your kind information and
necessary action regarding the matter.

However, the Board has received further current allegations regarding
fresh violations of the R O P directions on grounds which implies a
continuation of the original environmental hazards leading to an
extremely sensitive issue like filling of water body under East Calcutta Wet
land for the sake of commercial constructions.

Accordingly [ have been directed to request you once again to kKindly
take necessary action whatsoever required for this matter that may finally
confirm compliance of the directions forwarded by the said R.O.P for the
issue. _ . Sd/-

(Anindya Das Gupta)
Environmental Engineer(PG & A Cell)

] . West Bengal Pollution Control Board
Memo No.4063(%)5L/W.P.B./2010/ Dated: 2¢/12/2010
Copy Forwarded to : ' Tets
1.Sri Biswajit Pramanik CDO (KMAH), Sole administrator- The Jadavpur
Co-Operative Land & Housing Society Ltd .245 B B Ganguly Street
Kolkata-700012

Vi’/br/ S. K. Nandy P-350 Jadavpur Co -Op L& H Sty Itd. Nayabad Avenue

Kol-700094 3‘1
- /
\Aélﬂ-éﬂ al) /o
(Anifdya Da§ Gup’t?a)/z

Environmental Engineer(PG & A Cell)

West Bengal Pollution Control Board

Visiting time to meet the Officers of the Public Crievance Assistancé Cell of the West BengélA
Pollutionstrongly Control Board at 'Paribesh Bhawan', Salt Lake, Kolkata-700 098.~

@ Every Tuesday and Friday - Public Grievance Assistance Cell, Paribesh Bha’wan, 4" Floor, A

From 16.00 Hrs. to 17.30 Hrs.

@ Al the time of submitting complaint, full communicating address: may,_ kindly by the -

complainant.

- ,J‘,l
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Memo No. -13/WPB-X/98-01(Part VII) 2005 /Pond Dated: 23/06/2011

The Director General ( PMU )

Convenor Water Body Management Board
The Kolkata Municipal Corporation

2 S.é“Baxmexjee Road

Kollkata 700013

Sub: Hlegal filling of water body under East Kolkata Wet Land &
Contruction of Building at the site- in - question located at the Jadavpur
Co-Operative. Land & Housing Society Ltd , Mouza Nayabad, KMC Ward No
109, Borough X11,Purba Jadavpur PS Kolkata 94& 99.

Sir,

Enclosed please find the copies for documents & details of a case
re(ffudmd filling & illegal utilization portion of a designated water body
for which the Board has conducted hearings on 05.02.05 & 08.02.06
Accordingly [ have been directed to forward the matter to your good office
for kind consideration & further necessary actions that may ensure proper
maintenance of the water body and also possible restoration of filled up

portion of the same .
'é?“uho‘:;/‘ j(/) 6&&2‘2 06/ //
(

Anindya Das Gupta)
Environmental Engineer(PG & A Cell)
N e =  West Bengal Polhition Control Board
Mewro o~ 1577 (f/ ¥ Dated:93 /06/2011
némo No. —].3/\\:’?13»-;\'/98—0I(Part VII) 2005/Pond
Copy to:
1. Dy Director of Fisheries 9A Esplanade East Kolkata-700001
2.MIC, Kolkata Municipal Corporation ( Environment) 6 S N Bannerjee
Road Kolkata-700071
3. IC Purba Jadavpur PS Kolkata-700091
4. Sri Biswajit Pramanic Sole Administrator Jadavpur Co-Operative Land
& Housing Society Ltd , C/O Jt Director of Co Operative somety 245 BB; '
nguly Street Koikata -700012

. Dr S K Nandi 350 Jadavpur Co-op land & Housing Somety Ixollxata"“‘,,‘
—700094 e

i —




2/2/24,1:12 PM Gmail - Fwd: lllegal filling of waterbody of Jadavpur Cooperative Land and Housing Society igg.(Regd. No. 11§/Ca! of 1965 at ...

G mail East Kolkata Wetlands Management Authority EKWMA <ctoekwma@gmail.com>

Fwd: lllegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd.
(Regd. No. 116/Cal of 1965 at Mouza Nayabad, Ward No 109, Borough XII)

1 message

Additional Project Director <apdiczmp.wb@gmail.com> ) East Kolkata 2 Hebruary 2024 at 13:08

To: East Kolkata Wetlands Management Authority EKWMA <ctoekwma@gmail.coihzilands Management Authority

| eino 096 /2 ...
-eeeeme Forwarded message -———--— Date. Ql / Q;f 20 l\f

From: Smt. Tripti Sah, IFS <ms.wbbb@nic.in> ey
Date: Thu, Feb 1, 2024 at 12:11 PM
Subject; Fwd: lilegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd.(Regd. No. 116/Cal of 1965 at

Mouza Nayabad, Ward No 108, Borough XH)
AR
M
N

To: apdiczmp wb <apdiczmp.wb@gmail.com>
")

X

From: acsenvwb@gmail.com

To: "Smt. Tripti Sah, IFS" <ms.wbbb@nic.in>

Sent: Wednesday, January 31, 2024 11:33:14 AM

Subject: Fwd: lllegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd.(Regd. No. 116/Cal of 1965 at
Mouza Nayabad, Ward No 109, Borough XHi)

------ -- Forwarded message -—-----—

From: ROSHNI SEN <psecy.env-wb@gov.in>

Date: Wed, 31 Jan, 2024, 11:32 .

Subject: Fwd: lilegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd.(Regd. No. 116/Cal of 1965 at
Mouza Nayabad, Ward No 109, Borough Xit)

To: acsenvwb <acsenvwb@gmail.com>

From: "jclhsl abashik” <jclhsl.abashik@gmail.com>

To: "ROSHNI SEN" <psecy.env-wb@gowv.in>

Cc: "RAJESH KUMAR" <ms.wbpch-wb@bangla.gov.in>, secykmc@gmail.com, mc@kmegov.in, mayor@kmcgov.in

Sent: Wednesday, January 31,2024 7:15:02 AM

Subject: Re: lilegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd.(Regd. No. 116/Cal of 1965 at
Mouza Nayabad, Ward No 109, Borough XI!) ’

Respected Madam,
Construction on an illegally filled water body is still going on. No action has been taken yet. Gould you please look into the matter?

Regards
Members of Cooperative

On Thu, Jan 18, 2024 at 9:33 PM Jadavpur Cooperative <jclhsl.abashik@gmail.com> wrote:

To From:

The Principal Secretary, Members, Jadavpur Cooperative Land.and
Environment Department, . Housing Scty Ltd. k
5th Floor, Pranisampad Bhawan : C/0 J. P. Chowdhuri

Block LB-II, Salt Lake, Sector ll, 269 Jadavpur Coop L & H S Ltd.
Bidhannagar, Kolkata 700016 Nayabad, Kolkata 700094

Mob: 9830293243
Dated: 20-03-2021

S F

Sub: Hlegal filling of waterbody and illegal construction in Jadavpur Cooperative Land and Housing ch’iet‘y Ltd(Regd No.
116/Cal of 1965 at Mouza Nayabad, Ward No 109, Borough Xli) e

httpst//mail.google.com/mail/u/O/?ik=chc4c1f9S&View=pt&search=all&permthid=thread-f:178977193054446371 78&simpl=msg-f:178977193054446... 1/2



212124, 1:12 PM Gmail - Fwd: lllegal filling of waterbody of Jadavpur Cooperative Land and Housing Society Ltd.(Regd. No. 116/Cal of 19%

Respected Madam, %&:

During 2000 — 2004, three moderately big water bodies at Dag No 132 & 135 within the cooperative were filled up partially with \» %
truckloads of fly ash and debris by the then authorities of this cooperative. The purpose was to create some additional housing \
plots. But this was done without obtaining any permission from the Registrar of Gooperatives, Govt. of West Bengal — who are 3
the controlling authorities of all registered cooperatives in the state.

These people, the then Secretary and the Board of Directors were also oblivious that they were trespassing the domain of some ,%
other concerned institutions who reacted by inviting them for discussions. But these defaulters didn't care to attend any such i
summons or discussions and heed notices issued by them.,

We enclose herewith copies of some such letters. From the letter of the W.B. Pollution Control Board, it seems that they have left
it to the responsibility of the local police to prevent further.

The Department of Fisheries lodged an FIR (FIR No.199/09) on 30-12-2009 at Purba Jadavpur PS. after visiting the site. A
necessary charge sheet based on this FIR had been formed and submitted to the Alipur Sadar Court in July 2010. The outcome
of this charge sheet is not known.

The Kolkata Municipal Corporation desired that the offenders take action to restore the land to its condition before the said
development work.

Meanwhile, decades have passed and no fruitful effort for the restoration of the ponds is visible.

The Board of Directors of the Cooperative is now defunct by the verdict of 10-01-2018 by the Division Bench of Calcutta High
Court in the disposal of WP 20934 (W) of 2017 and the cooperative is now under the charge of a Special Officer of the
Directorate of Cooperative, Govt of West Bengal.

Nowadays it is found that new construction works are under progress on this illegally filled-up land.
We therefore sought your kind instructions and guidance in these circumstances.

Thanking you
Yours faithfully
{(Members of Cooperative)

Enclosed copies of the letter

. No. 3095 (1-4) - 5L /WPB-X/98-01/2005 {Pt. VIl}, Dt: 13-02-2006
. No. 3737 (1-4) - 13/WPB-X/98-01 (Pt. VII}, Dt: 25-02-2005

- No. 818(5) 367L/WPB/2015/Pond , Dt: 18-09-2018

. Memo No. 4063(2)%l/W.P.B./2010, Dt: 30-12-2010

. Memo No. 204/1(3)SCH-47F/ , Dt: 05-04-2010

FIR

. Notice No. PMU/12/10-11, Dt: 18-08-2010

. MAT 2107 of 2017 with CAN 11746 of 2017

https://mail.google.com/mail/u/0/?ik=c8fc4c1f95&view=pt&search=all&permthid=thread-f:178977193054446371 7&simpl=msg-f:178977193054446... 2/2
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State Wetlands Authority

Department of Envirenment, Government of West Bengal
Pranisampad Bhavan, 3" Floor, LB-2, Sectar-111, Salt Lake, Kolkaia = 700 |06

No. | 2 4 -SWAENQ4/223-24 (Link-3) Date: yy 02.2024

From; Chief Technical Officer,
East Kolkata Wetlands Manasement Authority (EECWRMA)

To:  Municipal Comoussioner
Kaolkam Municipal Corporation

sub; Complaint for illegal filling of water body and illegal construction al Mouwes Nayabad,
EMC Ward Ne. 109, Borough X1 in Jadavpur Cooperative Land and Housing Society Lid.

sir,

Please find enclosed herewith the copy of the lelier reecived on 02.02.2024, which s
sel -explanatory. Pentinently, the water body in guestion as mentioned in the letter i situated
at Dag Nos, 132 and 135, Mouza Nayabad, J1. No. 25 under Kolkata Municipal Corporation
Ward Mo, 109, Borough X1 in Jadavper Cooperative Land and Housing Society Lid. and
falls wnder the jurisdiction of Kaolkata Municipal Corporation.

As Municipal Commissioner is the Comperent Autharity for conservation of water body
in their respective jurlsdiction in pursuance of the notilication vide oo, | 743-Fish/C-1/9R-
032007 dated 20072007 and cirevlsr, vide-no. 1297-Fish/F1-1501072/2023-5ECTION (FL
dated 16.05.2023 (copies LrlLEu*—'.'._:l-}i‘ u-t' 'th T'l..h{ |mmm partment, Government of West Bengal,

vou are further requested to EﬂqUin: nle 'h:: b =I[|: and take necessary action accordingly,
You are alsa requested (o ahhml'r an action '["11-:!311 J':.,_]:I{IJTJrl this resard at the earliest.

| ; .ni A Y¥ours sincerely,
] ; g e
et g PR
NN AT/ &Q/.xﬂ
b el I Chicf Technical Officer, EKWMA
Enclo: As staled. ..
Mo, J.'Hi' ey SWAIEN/4/2023-24 (Link-3) Date: | 03,2024

Copy forwarded for kind infocmation and further communication to:

Additional Chief Secrctary, Fisheries Department, Gove of West Bengal,

'S to Minister-In-Charge, Enviromment Department, Gove. of West Bengal.

PS5 o Additional Chief Secretary, Bavitonment Department, Govt, of West Bengal,
Members,  Jadavpur  Cooperative  Tand  and  Howsing Secicly L,
(jelhslabashikzigmail com)

b T

Boc
Chiel Techmical Oieer, EEWRA
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BEFORE THE NATIONAL GREEN

TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA,
WEST BENGAL
0O.A. No. of 2025/EZ

In the matter of :

Jayprakas Chaudhuri
...... Applicant
-Versus-

The State of West Bengal & Ors.
....Respondents.

ORIGINAL APPLICATION

Krishnendu Bera,
Advocate, High Court, Calcutta.
7, Old Post Office Street,
1%t Floor, Room no. 14, Kolkata- 700001.
9804470595 (M)
Email : krishnendubera87@gmail.com



